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  IN THE COURT OF THE ASSISTANT SESSIONS 
JUDGE, SONITPUR AT TEZPUR 

 
PRESENT  :     Sri P.C. Kalita, AJS, 
   Assistant Sessions Judge,    
   Sonitpur, Tezpur. 
 

SESSIONS CASE NO. 03 OF 2014 

GR Case No. 1176/13. 

Under Section 498 A/ 509/342/307/34  of Indian Panel Code 

   State of Assam  

    –Versus – 
 

1.Sri  Lokeswar Keot @ Bhola Keot 
    S/0 Late Kushal Keot, 

Vill – Baruah chuburi, 
PS –  Tezpur. 
Dist – Sonitpur, Assam.  

 2. Sri  Nayanjyoti Keot, 
    S/0 Sri Lokeswar Keot,   

Vill – Baruah chuburi, 
PS –  Tezpur. 

Dist – Sonitpur, Assam.  .………….           Accused Persons        
   

ADVOCATES APPEARED: 
 
 For the State   : Sri Mahendra Bora,  
      Additional Public Prosecutor 

 
For the accused person  :        Sri N. Saikia, 
 Advocate 

   
Date of evidence   :    24 – 02 – 2014,12-05-14, 
     05-06-14, 25-06-14.  

 
Date of Argument  :  02– 08 – 2014.    
 
Date of Judgment :   14– 08 – 2014.  
 

 
J   U  D  G    M   E  N   T.  

 

1.  The prosecution case, inter-alia, in brief, is that the 

informant-victim, lodged an ejahar before Kacharigaon Police Out 

Post under Tezpur Police Station alleging that about 5 months back 
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accused Lokeswar Keot by inducing took her to his residence and 

thereafter, forcibly putting vermillion on her forehead,  kept her as 

daughter-in-law  for his son Nayanjyoti Keot. After few days, her 

father-in-law, Lokeswar and her husband Nayanjyoti Keot started 

to torture her on her demanding dowry. Even the accused persons 

attempted to kill her by strangulating her with Gamosa. Last, on 

05-05-13, at about 8 p.m. at the instigation of her husband, her 

father-in-law attempted to kill her by fastening her neck with 

clothes, confining in a room closing the door, she made hue and 

cry, the accused persons fled away.    

2.  On the basis of the aforesaid ejahar, the Officer-in-

Charge of Tezpur PS registered a case, conducted investigation and 

thereupon laid chargesheet u/s 498-A/509/342/307 of IPC against 

the   accused persons.   

 

3.  After appearance of the accused person before the 

Court, the learned Addl. Chief Judicial Magistrate, Sonitpur, Tezpur, 

committed the case to the Court of learned Sessions Judge, 

Sonitpur, Tezpur. Thereafter, the learned Sessions Judge, Sonitpur, 

Tezpur transferred the case to this court for trial. Considering the 

materials available on case record and relevant documents of case 

diary, the charge was framed against the accused persons namely, 

Sri Lokeswar keot and Nayanjyoti Keot under Section 498-

A/509/343/307/34 of  IPC. Then the contents of charge was read 

over and explained to the accused persons to which, they pleaded 

not guilty and claimed to be tried.  

4.  To bring home the charges, the prosecution has 

examined as many as 6 ( Six )  PWs including the victim and the 

MO.  Statements of accused persons u/s 313 Cr.P.C are recorded.  

The pleas of the accused are of total denial and they declined to 

adduce any defence witness.  
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5.    Points for determination: 

1. Whether the accused persons being the husband 

and father-in-law respectively of victim on last 05-05-

2013 and before that day at village Baruah Chuburi 

Mission Chariali under Tezpur Police Station and in 

furtherance of common intention of both subjected her 

to cruelty and by torturing on her physically and 

mentally and thereby committed an offence punishable  

U/S 498 A/34 of the Indian Penal Code?  

2. Whether the accused persons on last 05-05-2013 

and before that day  at village Baruah Chuburi Mission 

Chariali under Tezpur Police Station and in furtherance 

of common intention of both, intending to insult the 

modesty of (victim) by torturing physically and 

mentally  and thereby committed an offence 

punishable  U/S 509/34 of the Indian Penal Code?   

3. Whether the accused persons, on last 05-05-2013 

and before that day  at village Baruah Chuburi Mission 

Chariali under Tezpur Police Station and in furtherance 

of common intention of both, wrongfully confined the 

victim and thereby committed an offence punishable  

U/S 342/34 of the Indian Penal Code ?  

4. Whether the accused persons, on  05-05-13 at 8 

p.m. at night  at Baruah chuburi, Mission Chariai 

village under Tezpur PS in furtherance of common 

intention of  both, did an act, namely,  by wrapping 

her neck with gamosha to kill her,  with such intention 

(or knowledge), and under such circumstances, that, 

if, by that act, they have caused the death of said 

victim, they would have been guilty of murder, and 

thereby committed an offence punishable  U/S 307/34 

of the Indian Penal Code?   
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Discussions, Decision and reasons thereof:- 

6.  I have carefully perused the evidence and the 

materials available on the case record. Heard arguments of both 

sides. Now, let us examine the evidence of PWs to decide the case 

at hand.   

 

7.    PW 1, Sri Rit Ram Gowala, a co-villager, stated that he   

knows the accused persons and the victim girl.  About 3 / 4 months 

back, the victim girl was married to accused Nayanjyoti Keot. On 

the day of occurrence, at about 7.30 p.m., he was going to a shop 

and then heard quarrel in the house of the accused persons. He 

saw quarrel and hue and cry between Bhola @ Lokeswar Keot and 

the victim girl. He then asked them to stop the quarrel and left the 

place.  

   PW 2, the victim, stated that he knows the accused 

persons. One day, about 5 months back, the incident took place at 

her husband’s house at Baruah Chuburi, Dekargaon. There was a 

good relation between her father and the family of the accused 

persons. Her father-in-law Lokeswar Keot used to come to her 

father’s house. One day, accused Lokeswar Keot, by inducing her, 

took away her to his (accused) house, taking the advantage of 

absence of her father. Thereafter, her accused husband Nayanjyoti 

Keot forcibly put vermillion on her forehead and kept her as his 

wife. After few days, her accused husband and accused father-in-

law started to torture her on demand of dowry. Her accused 

father-in-law attempted to kill her by strangulating her neck with 

rope at the instigation of her husband (accused Nayanjyoti). 

Thereafter, her father-in-law, again, made attempt to kill her by 

strangulating her neck, felling down on ground inside a room 

closing the door, taking the advantage of absence of her husband. 

Her father-in-law also sat on her chest and assaulted on her neck. 

At that time, a stranger, on hearing her hue and cry, came calling 
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her father-in-law Bhola, Bhola. As a result, she was unconscious for 

15 minutes and got injury in the waist and chest. She got medical 

treatment at Misssion Charali Pharmacy. She, having not 

recovered, informed her father. Then her father with a neighbour 

recovered her from the house of the accused persons. Thereafter, 

she lodged the ejahar. Police sent her for medical examination and 

produced before the court for recording her statement. Ext. 1 is 

the ejahar and Ext. 1(1) is her signature thereon. Ext. 2 is her 

statement recorded u/s 164 Cr.P.C. and Ext. 2 (1) and 2(2) are her 

signatures thereon.  

   PW 3, Sri Atul Keot, a neighbour, stated that he knows 

the accused persons but does not know the informant. He heard 

that NayanJYOTI Keot, son of his elder brother, brought a girl. 

Now, the said girl left Nayanjyoti and filed a case. 

   PW 4, Sri Kamal Baruah, a neighbour, stated that  he 

knows both the parties of this case. He came to know from the 

police that the victim has lodged an ejahar against the accused 

persons. Police asked him to give information about the accuseds.  

    PW 5, Dr. Tutumoni Handique, deposed that on 22-

05-2013 she examined Sumu Bora, female, 16 years, W/O 

Nayanjuoti Keot, Baruahchuburi, Tezpur in reference to 

Kacharigaon OP GDE NO. 477 dt. 22-05-13 on being escorted by 

WHG Lili Das. On examination he found the following :-  

  Alleged of assault. No external injury seen. Complain 

of tenderness at back. Simple injury. Discharged and advised after 

conservation treatment.  Ext. 3 is the medical report and Ext. 3(1) 

is her signature. 

 

  PW 6, Sri Lakhi Kalita (I.O.), SI of police, stated that, 

on 22-0513, he was serving at Kcharigaon Police Out Post under 

Tezpur Police Station and on that day, the ejahar lodged by the 
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victim girl, making a GD Entry, forwarded the ejahar to Tezpur PS 

for registering a case and he himself took the investigation of the 

matter. On being found the victim girl at the Police station, he 

recorded her statement and sent her for medical examination. On 

23-05-13, he visited the place of occurrence, prepared a sketch 

map and recorded the statement of other witnesses. The 

statement of the victim girl was recorded through the court. He 

arrested the accused Lokeswar Keot, but could not arrest the co-

accused Nayanjyoti Keot. Thereafter, he laid chargesheet u/s 498 

A/509/342/307 of IPC against the accused persons showing 

accused Nayanjyoti Keot as absconder. Ext. 6 is the chargesheet 

and Ext. 6(1) is his signature thereon.  

 

8.  First of all, from the ejahar (Ext.1), it is seen that the 

incident occurred on 05-05-13 and on earlier several dates, but the 

ejahar was lodged on 22-05-13. Thus, it appears that there was 17 

days delay in lodging the ejahar, but the informant-victim (P W 2)  

neither in the ejahar nor in her deposition has explained the cause 

of delay in lodging the ejahar.  

  

   There is no eye witnesses to see the alleged 

occurrence.   

 

Subjecting a married woman to cruelty (U/s 498-A of IPC). 

 

  PW 2, the prosecutrix, in her deposition, stated that 

after putting vermillion over her forehead and keeping her as 

daughter-in-law in the accused’s family, her accused husband and 

accused father-in-law started to torture her on demand of dowry. 

There is no description of manner of torture inflicted upon the 

victim (PW 2) by the accused persons nor description of dowry 

articles demanded by the accused persons from the victim (PW 2).  
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   During cross-examination, this PW 2 stated that she 

has not stated before the learned Magistrate regarding demand of 

dowry while recording her statement u/s 164 Cr.P.C. 

 

   Therefore, it is seen that the allegation of demand of 

dowry has been made by the victim (PW 2) for the first time in the 

Court.  

    Moreover, the other witnesses i.e. PW 1, PW 3 and PW 

4 do not state anything regarding demand of dowry by the accused 

persons from the prosecutrix (PW 2).  PW 5 is the Medical Officer 

and PW 6 is the Investigating Officer. Thus, it appears that no case 

is made out u/s 498 –A/34 of IPC against the accused persons. 

 

Wrongful confinement (u/s 342 / 34 of IPC. 

  The prosecutrix (PW 2) in her deposition stated that 

the accused persons kept her in their house as their daughter-in-

law while putting vermillion on her forehead by accused Nayanjyoti 

Keot . During cross-examination, this PW 2 stated that she used to 

go to the house of the accused person prior to getting married with 

accused Nayanjyoti Keot. Other PWs i.e. PW 3 and PW 4 do not 

support at all the wrongful confinement of the prosecutrix in the 

house of the accused persons.  Thus, it appears that there was a 

family relation between the victim and accused persons. There is 

nothing on record to show that accused persons wrongfully 

confined the victim in the accused’s house.   

 

Attempt to murder (u/s 307 / 34 of IPC). 

 

  The prosecutrix (PW 2) in her deposition stated that 

her accused father-in-law at the instigation of her accused 

husband, made attempt to kill her by strangulating her neck by 

fastening with rope. It is also stated that, one day, her accused 
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father-in-law, in absence of her accused husband, attempted to kill 

her by strangulating in her neck, felling down on earth, sitting on 

her chest by closing the door of the house. She made hue and cry 

and then one stranger came, calling her father-in-law as Bhola. PW 

2 stated that she got injury on her waist and neck. 

   PW 1, the vital witness, does not support at all the 

testimony of PW 2. In his deposition, he simply stated that he 

heard about the quarrel between the accused Bhola Keot and the 

victim girl.   

   During cross-examination, this PW 2 stated that she 

has stated the aforesaid statement before the learned Magistrate 

while recording her statement u/s 164 Cr.P.C. but, why the learned 

Magistrate did not record her said statement, she does not know 

the reason.  

     

  Upon perusal of 164 Cr.P.C. statement (Ext. 2) of the 

prosecutrix, it reveals that this witness did not make such type of 

statement before the learned Magistrate.     

   The Medical officer (PW 5) also does not support the  

injury sustained by the victim (PW 2). 

   The other witnesses – PW 1, PW 3 and PW 4 also do 

not at all support the assault and causing injury to the victim by 

the accused persons.  

 

Offence U/s 509/34 of IPC. 

 

  There is nothing on record to show that the accused 

persons did an act intending to insult the modesty of the victim girl 

(PW 2).  
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9.   It is thus, seen that there is no materials to hold the 

accused persons guilty u/s  498 (A) /509/ 342/ 307 /34  of IPC.    

 

10.  In view of the above discussions and considering all 

aspects, I hold that the prosecution has failed to prove the case 

u/s 498 (A) / 509 / 342/ 307 /34  of IPC  against the accused 

persons beyond all reasonable doubts. Hence, I acquit the accused 

persons from the said offence.  

 

  The accused persons be set at liberty forthwith. Their 

bail bonds stand cancelled.  

 

   The case is disposed of accordingly.  

 

11.            Given under my hand and seal of this Court on this 

day, the 14th day of August, 2014. 

 

            ( P.C. Kalita) 
            Assistant Sessions Judge, 
                        Sonitpur, Tezpur. 
 
Dictated and corrected by me. 

 

 

 

Typed and transcribed by me. 

 

     (R. Hazarika) 

      steno. 

               

(P.C. Kalita) 
Assistant Sessions 

Judge, 
Sonitpur, Tezpur. 
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 A  P  P   E   N  D   I   X 
 

 
Prosecution witnesses : 
 

PW 1          :    Sri Rit Ram Gowala. 
 

 PW 2  :    victim/informant 

 PW 3  :    Sri Atul Keot. 
 PW 4  :    Sri Kamal Baruah, 

 PW 5  :    Dr. Tutumoni Keot (MO), 
 PW 6  :    Sri Lakhi Kalita (IO)    

 
   

 
Defence Witness           :   Nil  
 

 
Court Witness     :         Nil 

  

 
Prosecution Exhibits:     :    

 
  Exhibit 1    :   Ejahar. 

    
  Ext. 2     :       164 Cr.P.C statement. 

 
  Ext. 3      :        Medical report. 

 
    

Material  Exhibits:        : Nil 
  

Defence Exhibit         : Nil 
 

Court Exhibit      : Nil 

 
Exhibit produced by witness :  Nil 

  
 
 
         (P.C. Kalita) 
        Assistant Sessions Judge, 
              Sonitpur : Tezpur.  


